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:853. SHRI P. A SANGM.A: Will 

the ,Minister of ENERGY .AND IRRI-
GATION AND COAL be pleased to 
state: 

(a)' whether the Government 01 
Meghalaya have submitted a scbeme 
to the Government of India on 
Rongai Valley Irrigation Project; 

(b) whether the said project is the 
only Irrigation Project in the State of 
Meghalaya; 

(c) whether the Government of 
India have approved the said project; 

(d) if not, why; and 

(e) whether Government of India 
propose to apprOVe the said project 
within this financial year? 

THE MINIS'TE.s. OF ENEHGY AND 
IRRIGATION AND COAL (SHRI 
A. B. A . GHArH KIf AN CHAU-
DHURY) (a) to (e). The Meghalaya 
Government h.::ts subtnith~d the 
Rongai Valley Medium Irrigation 
Project. The Central \Vater Com-
mission have, t.fter e~:::.lmining the 
Project, requE"ned the State Govern-
ment to re-cxmnine the Project fJ'o~ 
the point of vi€:,v of proViding ftor; d 
protection to the irrigation command 
and drainage, They have also in~ 

dicated that the project estimate 
shou~d be prepa:'ed in the star.dard 
form based on current market rates 
and benefit-ccst ratio 'worked c)ut in 
consultation with the Stat~ Agricul-
ture Department. The revised pro-
ject report is awaited trom the State 
Government. 

Proposal to Umit J'urlsdictlon of 
S.preme Court to CouUiuUonaJ 

lMae 

854. SHRIMA TI MOIISrN'A KID-
WAI: Will the Minister of LAW, 
JUSTICE' AND ("OMPANY ~~I'FAIRS 
he pleasecl to state: 

(&) whethE he 11 iu.1aVOlUt of'limit. 
ill. tbe j\Jri'cUctioa of Supreme CQqrt 

to co~titutional issues onlY ancl.. set 
up court. of appeal for routine, matters 
in the interests of quick disPosal ot. 
cases and also clear the :backlo,; end 

(b) if so, whether, there are pro-
posals to take some' constructive and 
practical steps in this regard? 

THE MINISTER OF LAW, , JUS· 
TICE' AND CCr4PAN\.r AF~"AIRS~ 
(SHRI p. SHIV SHANKEH): (a) and 
(b). The suggcstivn that the jurisdic-
tion of the Supreme Court should be 
limited to con~titutional issue., (July 
wou~d be kept irl. mind when formu-
lating scheme5 f{Jr judicial refCJrms. 

Strengthening Resources Base of state 
Electricity Boards 

855. SBRI OSCAR F'E'RNANDESE~ 
Wi:l the Minister of EN.ERGY AND 
IRRIGATION A~D COAL be pleased 
to state: 

(a) whether there is any proposal 
under the consideration of Govern-
ment to strengthen the resources base 
of the state Electricity Boards; and 

(b) if so, the steps Government pro-
pose to take in this regard? 

THE· MINISTER OF I~NERGY AND 
mRIGATION ANDI COAL (SHRI 
A. B. A. GHANI KliAN CHAU-
DHURY): (a) and (b). At present 
there is no spe~ific proprEal under 
consideration in ~he Government of 
India to st:-engthen the rcS'Ources 
base of Electridty Bonrds. How-
ever, some inlporlan.t steps have 'll-
ready been taken to s~rengthen the 
resources bac;e of the Stn te Electri-
city Boards and to improve t~eir 

financia~ POSitio.l. The Electricity 
(Supply) Act, 1948 was amended in 
1978 with a view to enable the State 
Electricity Boards to ttJl1Gtion on 
sound commerc,ial principies and 
improve their financial viability. 
The amendmellt would euab!e the 
State Govemmen,t![Z to provide funds 
to the State BleetrlCity Boards in the 
tonn. of ~ty, if, thq 80, ~ " 
It also enable~ the State Gov~.,ts 
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t() specify a surp~us to be earned by 
the t'eepectiv~ Electricity Boards, 
after meeting all t}l(~jr expenses. 

PropGaJ. to LlberaUse Censoring of 
Films 

856. SHRI C,. r. DHAr~DAPANI: 

Will the Min\s~pr of INFORMA-
TION AND BROADCASTING be 
pleased to state. 

(a) whether there is any proposal 
under consideration of Government as 
hinted by him during his press s~te
ments at Bombay to aboUsh or libera-
lise the censoring of films so far as 
sex is concerned; and 

(b) it so, the broad details thereof? 

THE MINISTER O'F INFORMA-
TION AND BROADCASTING AND 
SUPPLY AND REHABILITATION 
(SHRI VASANT SATHE): (a) In 
Bombay I did not speak about libera-
lising the censoring of fi!m in rf>la-
tion to sex. On the contral y, I said 
that vulgarisdtIon of ~e~ as well as 
vio~ence in our iilm wa3 to tc dep-
recated and such scenes need to be 
curbed so that rUm hart a healthy 
impact on the youth Bond the society 
as a whole. 

(b) Does no-; ar:se. 

Availability of Power in Delhi from 
Thermal Plants and Bhakra Grid 

857. SHRI n:g_A.RA~1I DASS 
SHASTRI: Win ~he Minister of 
ENERGY AND IRRlf}1.\TIOIN' AND 
COAL be pleased to st:H~: 

fa) whether it is a fact that the 
power Supply position has deteriorat-
ed durlDa the reeent "Weeks; 

(b) it so, the total availa'billty of 
power in Delhi from its thermal planta 
and Bhakra arid daily trom 1st Feb-
ruary onwards; 

(c) the reasons for the steacb' de-
terloration in the avallability (If 
power; and 

(d) the steps taken or proposed to 
be taken by the Government to in-
crease availability of power to a level 
so that the domestic as also industrial 
demands of Delhi could be met? 

THE MINISTER OF ENER.GY AND 
mRIGATION I~Nn COAL (SliRI 
A. B. A. GI-fANI KHAN CHAU-
DRURY): (:t). N"l. Sir, However, 
under condltions of forced multip}g 
outage of gp.nerating units, load shed-
ding has to be r'~sQrtc:>d to sornetlmes. 

(b) to (d). Does not arise 

Setting up of 500 M.W. and 1000 M.W. 
Thermal Power Units 

858. SHRI NIBE~ GHOSH: Wi!} 
the Minister of El~EBG'l AND IRRI-
GATION AND CuAI be p1e&c;oed to 
state: 

(a) what are the likely sites at 
which 500 MW and 1000 MW thermal 
power units are to be set up in the 
next 15 years; and 

(b) whether it is proposed to im-
port theSe sets? 

THE MINISTER OF ENERGY AND 
IRRIGATION AND COAT..... (SHEI 
A. B. A. GHANI KHAN CHAU-
DliU'RY) : (8) t.staUation of UC)O 




